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~ NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

-

11,.,09,.2002

Ld, Counsel for the
Applicant is preseat.
Shri S.3. Jena, Ld.ASC. haf

already filed memo of
appearance for aidt the
Respondents on 12,07.2002
and today files an M.A
praying therein to file
counter, Heard., Time
granted till 30,.09,.2002
for counter %0'

Mvo iS diS]?OSed Of

accordingly. ‘%&
L4
val>
REGISTRAR

'éfvvvx¥gﬁ/' O)C‘az ﬁ;}Laf%

pplic

ant is present, Shri

Pr counter,

A
M.A, is disposed of&wJW/

ORDER DATED 0l-01-2003,

Heard Mr.Narayana pPracad Pparija,
Learned counsel for the Applicants and
ML.S.3,Jena,learned Additfbnal Standing
counsel for the Union of India,appearing

for the Res Ondents,

Applicants,S in numoer, have

jeined together in this Original Application
U/s.1l9 of the Administrative Tribunals Act,
1985 and have raised a grievance that they
were engaged on casUal basis under the
respondents at different point of time
pricr to 30,.,3.1985 angd,therefore,they should
be regqularised for the reason of the
reqularisation scheme issued oy the Govt.of
India on 7,11.1989 or atleast should have
peen conferred with *Temporary Stacus® and
consequential regulerisetion in Gr.p posts.
In this case,Res.ondents have already filed
their cOunter raising several disputes

on fadtual aspects.

Mere existence of a grievance is
not enough to rush to the court or Tribunal,
The parties must approach the authorities
for redressal of their geievances,pbefore
approaching this Tribunal:;as per the
requirements of the statutory provisions,As
it agpears,the Applicants have not
approached the Resycndents)seniously/fo:
redressal of their grievances. 1

t case,the Res pondents
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In the presen
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21,1002

Lde Counsel for the
Applicant is present,
Shri SeBe JU€Nna Ld. 1356
files one MA and prays
for 4 weeks time to
file counter. Heard,
Time granted as last chan
to file counter em- Lj
B8ellel2, :

MA is disposed of
accordingly.

abhsent on

J"-‘na' IJd.

-'LM OA. arld /\
time to file counter,
Time granted till 27
to file countiere.

MaAs is
accordingly.
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ce

have rassed the gquestion of maintainability

of the grievances of the Applicants in this
Tribunal for the reason of a judgment of this
Tribunal rendered in a case Oof Japalpur Bendch
For the reason Of disguﬁes raisequelating to
the factuel asipects is not pcssioie to adjudi-

(aae ™l

cate in tLis&fo:um at this stage.

In the aforesaid premises,without
entering intc the merits of the rival
claims raised oy the parties, this Criginal
Application is dis%Osedscfjleaving the parties
(all the nine Applicants) to tepresent their.

+h

cases/claims/grievances nefore the Respondents
by submitting individual :epresentationsﬁgivinz
all detail%>and)1 am sure, the Respondents
shall cive due consideration t¢ the said
grievances of the AppliCdntS(’if the individua
representations are suomitted Oy the end Of
January, 2003)35 due and admissible,uﬁde: the
existing :ules/instructions go&ea1ing the
field, without oeing influenced on the points/
opjections raised in the counter,yhile parting
with the case,it is opserved that the Res.0n-
dents should favour the applicants with a repl
on treir regresentations by the end of March,
2003.

with the above opservations and
directions, all the nine applications a:ei%uh

1

copies of this order to all the

dAisposed«~0f,No costs,
Send

Parties{Applicants and Respondents) and free
learned cOuns
oA

ol 28>

copies of this order be given to
-

for poth sides.
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